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Hon’ble Mr, Justice S.C. Sharma, J.M.
Hon’ble Mr. S.N. Shukla, A.M.

Even while revising the list, none is

responding for the applicant. Sri R.K.
Srivastava, Advocate for the respondents is
present, and he stated that the applicant is no
more interested. O.A. was dismissed.
Thereafter Restoration Application moved, and
even the Restoration Application was dismissed,
and thereafter this Restoration Application has
been moved. Considering all the facts, as none
is present for the applicant, hence misc.

application for restoration is dismissed in

default.
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